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PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 306/2025

IN THE MATTER OF:
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STATEOFUTTARPRADESH & ORS.  ....... RESPONDENT(s)
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PRADEEP
VERSUS

<++e+..RESPONDENT(s)

STATE OF UTTAR PRADESH& ORS.

JOINT COMMITTEE ON BEHALF UPPCB IN COMPLIANCE OF THE

ORDER DT. 09.07.2025 PASSED BY THE HON’BLE NATIONAL

GREEN TRIBUNAL

I, Imraan Ali aged about 45 years S/o Mr. Usman Ali R/o Mohalla-

Qaboolpura, Tehsil-Sadar, District-Badaun, presently posted as Regional

Officer, U.P. Pollution Control Board, Jhansi do hereby solemnly affirm

and state on oath as under:

That I, the Deponent in the above captioned matter am fully conversant

with the facts of the case and is competent and authorized to swear the

&

present affidavit.
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2. That I state that the contents of the affidavit have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed there from.

L BACKGROUND OF THE MATTER

3. That in the present matter, the applicant has raised grievances regarding
the issuance of NOC, for establishment of new petrol pump at Aarji
No.881, Mauja Bhojala, Tehsil and District Jhansi, Uttar Pradesh in
violation of environmental norms. It is alleged that Indian Oil
Corporation Limited, Kanpur Divisional Office, has applied before the
District Officer, Jhansi under Section 144 of the Petroleum Rules for
setting up a petrol pump at ,however, the proposed site is directly
opposite Udal Singh Memorial Intermediate School (classes 1-12 with a
Computer Examination Centre) and surrounded by habitation, which is in
clear violation of the guidelines issued by the Hon’ble National Green
Tribunal requiring a minimum distance of 50 meters (30 meters in

exceptional cases) from schools, hospitals and residential areas.

4. That this Hon’ble Tribunal vide order dt. 09.07.2025, constituted a Joint
Committee and directed as under:
“9. In view of the environmental questions involved in the case, we also

«consider it necessary that a Joint Committee be constituted to verify thé/»

a4
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- Jactual position and Suggest appropriate remedial action, Accordingly, we
constitute a Joint Committee comprising of officers duly authorized by
Member Secretary, UPPCB, and District Magistrate, Jhansi and direct
the same to meet within o weeks, undertake visits to the site, look into
the grievances of the applicant, associate the applicant and
répresentatives of the concerned Project proponent and 10CL, verify the
Jactual position and Suggest appropriate remedia] action. The UPPCRB

will be the nodal agency for coordination and compliance.

- That in compliance of the aforementioned order, the meeting of the Joint
Committee wag conveyed on 12.08.2025, comprising of the following
officers of the concerned departments:
* Shri Arun Kumar Gour - ADM(Judicial), Jhansi
* Miss. Somya Agarwal - District Supply Officer, Jhansi
e Shri Rajnesh Gupta - Executive Engineer, PWD, Jhansi.
* Shri Vivek Kumar - Tehsildar, Tehsil-Sadar, Jhans;
® Shri  Imraan AJli . Regional Officer, U.P Pollution
Control Board, Jhansi
That during the said meeting the key points with respect to the

present matter were discussed for inspection and data collection.

0/‘7//
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II. JOINT COMMITTEE INSPECTION ON 12.08.2025 \

6. That the Joint Committee comprising of the aforesaid officers of the \
concerned departments carried out the inspection (.)f the said site on
12.08.2025. That during the said inspection Mr. Ashutosh Srivastav-
representative of IOCL, Miss Slﬁkha Yadav- Owner of the petrol pump
and Mr. Pradeep- the Complainant were also present.

A Copy of the Joint Committee Report has been annexed herewith as

ANNEXURE A-1.

III. OBSERVATIONS OF THE JOINT COMMITTEE:-

7. Details of the Petrol Pump-

e Name of Petrol Pump: M/s Love Kush Fuel Station (Indian Oil
Corporation Limited)

» The site of the petrol pump is situated on Unnao Balaji Road at
Arazi No. 881, Mauza Bhojla, Tehsil & District Jhansi, Uttar
Pradesh. The geographical coordinates of the site were recorded
as Latitude 25.504323 & Longitude 78.577212.

* Towards the east of the petrol pump, vacant land was observed.

e The Unnao Balaji Road was found at an approximate distance
of 27 meters; and Udal Singh Memorial Intermediate School
was found situated at an approximate distance of 40 meters on

the western side from the dispensing unit of the petrol pump. H

o




* Towards the north of the petrol pump, certain commercial shops
and the residence of Mr. Lakhan Singh were observed within a
| radius of 30 meters from the dispensing unit.

* Towards the south of the petrol pump, an Axis Bank building-

cum-residential premises was observed within a radius of 30

meters from the dispensing unit.

8. That the development/construction work for establishment of the petrol
pump was found to have been completed and the said petrol pump is

operational since 29.07.2025.

9. That the Udal Singh Memorial Intermediate School was established in the

year 2005.

10.No high-tension electricity line was found passing through the petrol

pump premises.

11.A Spot Memo was prepared on site in presence of the Joint Committee
members (copy enclosed as Annexure-3), wherein the Owner of the petrol

pump, the Complainant, and nearby local residents acknowledged and

agreed to the distances recorded.

Copy of the memo has been annexed within the Joint Committee Report

‘b . Fe ANNEXURE A-1 as Annexure 3. s

&%
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12.During the site visit, the written statements of the Complainant, the \
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Owner of the petrol pump, and local residents were taken in the presence
of the Joint Committee members.
Copy of the written statements have been annexed within the Joint

Committee Report i.e. ANNEXURE A-1 as Annexure 4.

IV.  FINDINGS OF THE COMMITTEE:

Commercial activities and residential houses were found within 30
meters of the dispensing unit of the petrol pump.

No school was found within 30 meters: however, Udal Singh Memorial
School is located approximately 40 meters away on the western side.
As per Section-H of the CPCB Guidelines dated 07.01 2020 :-

* A petrol pump retail outlet should not be located within 50
meters (radial distance from‘ﬁll point/dispensing units/vent pipe,
whichever is nearest) from schools, hospitals (10 beds and above),
and designated residential areas.

* If due to constraints the 50-meter distance cannot be maintained,
the outlet may be permitted within 30-50 meters, provided
additional safety measures are implemented as prescribed by
PESO (Petroleum‘and Explosives Safety Organisation).

A py of the guidelines dt. 07.01.2020 has been annexed within the

-
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V. COMPLIANCE REGARDING SITING CRITERIA

13.That further in compliance with the directions of the U.P. Pollution
Control Board, Lucknow, the Regional Officer, U.P Pollution Control
Board, Jhansi, vide letter dated 25.08.2025, requested the Secretary,
Jhansi Development Authority, Jhansi, to provide information regarding
the land use surrounding the site in question within a 30-meter
radius.That in response, the Secretary, Jhansi Development Authority,
Jhansi, vide letter dated 25.08.2025, intimated that on one side of the site
in question, there exists a 25-meter-wide market area, on the other side
the land is categorized as commercial, while the remaining sides consist
of low-density residential development.
Copies of the letters dt. 25, 08.2025 have been annexed within the Joint

Committee Report i.e. ANNEX URE A-1 as Annexure 6 & 7.

VL. CONCLUSION OF JOINT COMMITTEE:

14.From the aforesaid facts, it is evident that no sensitive establishments
such as a residential colony or school exist within a distance of 30 meters
from the dispensing unit of the retaj] outlet. Accordingly, M/s Love Kush
Fuel Station, is found to be complying with the siting criteria prescribed
under the Central Pollution Control Board Guidelines for setting up of

new petrol pumps dated 07.01.2020. P

e
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15.That the deponent is duty bound to fulfil the obligation which are
assigned under the law and directions passed by this Hon’ble Tribunal.
The Deponent is fully committed to ensure strict adherence to the orders
of this Hon’ble Tribunal and undertakes to faithfully comply with any
further directions or instructions that may be issued by this Hon’ble

Tribunal, without demur or delay.

16.Hence, the present report is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record.

e

DEPONENT

VERIFICATION

Verified at ey on this 9-7_ﬁ\day of August, 2025, that the

contents of the above affidavit from paragraphs 1 to 15 are believed to be

true and correct to the best of my knowledge and belief. No part of it is

aterial has been concealed there from.

s

DEPONENT
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Annexure-A-1

Joint Committee inspection report in compliance to the Hon’ble

NGT order dated 09.07.2025 in the matter of OA 306/2025,

Pradeep Versus State of Uttar Pradesh & Ors.

1. Background:

The Hon'ble NGT, Principal Bench, New Delhi was pleased order
dated 09.07.2025 in the matter OA 306/2025 titled as Pradeep Versus
State of Uttar Pradesh & Ors. And Direct the Joint Committee to meet
within two weeks, undertake visits to the site, look into the grievances of
the applicant, associate the applicant and representatives of the
concerned project proponent and I0CL, verify the factual position and
suggest appropriate remedial action.

Relevant para of the Hon’ble NGT order as below:-

« g |n view of the environmental questions involved in the
case, we also consider it necessary that a Joint Committee be constituted
to verify the factual position and suggest appropriate remedial action.
Accordingly, we constitute a Joint Committee comprising of officers duly
authorized by Member Secretary, UPPCB, and District Magistrate, Jhansi
and direct the same to meet within two weeks, undertake visits to the
site, look into the grievances of the applicant, associate the applicant and
representatives of the concerned project proponent and 10CL, verify the
factual position and suggest appropriate remedial action. The UPPCB will
be the nodal agency for coordination and compliance.

10. Factual and Action taken Report may be submitted within one month.
o a
e GHE
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11. List on 29.08.2025 for further consideration......”
(A Copy of the order of Hon’ble NGT dated 09.07.2025 is annexed

herewith at Annexure No.-1)

1.1 compliance to the order of Hon’ble NGT dated 09.07.2025, Joint
Committee of the following officers of the concerned department has

been constituted.

S.No. Name of Officer Representative Department
1 Shri Arun Kumar Gour | ADM(Judicial), Jhansi
2 Miss. Somya Agarwal District Supply Officer, Jhansi
3 Shri Rajnesh Gupta Executive Engineer, PWD, Jhansi.
4 Shri Vivek Kumar Tehsildar, Tehsil-Sadar, Jhansi
5 Shri Imraan Ali Regional Officer, U.P. Pollution
| Control Board, Jhansi.

2. Meeting to comply the Hon’ble Tribunal Order :

Joint Committee Meeting was conveyed on dated 12.08.2025 to
discuss the matter and the modalities of the site inspection. The
Committee reviewed the petition and the points related to the
location of the petrol pump are discussed to proceed for the
inspection and the data collection. The point raised by applicant in his
application are mentioned as under :-

“.....It is requested that Indian Oil Company has applied for obtaining

No Objection Certificate before the District Officer, Jhansi under

Section 144 Petroleum Rules for setting up a new petrol pump in Arazi

number 881, Mauja Bhojala, Tehsil and District Jhansi, Uttar Pradesh. (
f_i_-"a .
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The said application is totally against the guidelines laid down by you,
because right in front of the proposed site there is Udal Singh
Memorial Intermediate School which has classes from 1st to 12th and
also a Computer Examination Centre and there is population on both
the sides of the proposed site.

You have clearly instructed all the oil companies, Government of
India’s Petroleum and Natural Gas Ministry, Petroleum Establishment
and Safety Organization (PESO), Central Pollution Control Board, etc.,
that the proposed site for setting up any new petrol pump should be
>0 meters away from school, hospital (10 beds and more) and
habitation and with exemption in special circumstances, a distance of
30 meters has been made mandatory. From time to time, meetings of
all beneficiaries have been held in this regard. In which everyone has
agreed to comply with your guidelines. (Office Memorandum of the
meeting of DPIT held on 25/07/2024 is attached in which Mr. N.D.
Mathur was present on behalf of IOCL).

It is clear that Indian Oil Corporation Limited is well aware of the
guidelines issued by you, yet the said I0CL is trying to set up a petrol
pump at a distance of less than 30 meters from the school and the
inhabited area, disregarding your guidelines.

You are requested that in the interest of public and justice, not only
Indian Oil Corporation should be stopped from setting up a petrol
pump at the above mentioned place, but punitive action should also

be taken against the above mentioned oil company. So that in future
-
41{ Gl
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the above mentioned company and other companies cannot attempt

such illegal activities.”

3. Inspection of Joint Committee :

Joint Committee has carried out the inspection of the site in question
on dated 12.08.2025 during the visit above mentioned officials were
present along with the Mr. Ashutosh Srivastav representative of
Indian Oil Corporation Limited , Miss Shikha Yadav (Owner of Petrol
Pump} and Mr. Pradeep (Complainer),

(Photograph during joint committee visit is enclosed as Annexure-2)

4. Inspection of M/s Love Kush Fuel Station (Indian Oil Corporation
Limited), Khasra No.-881, Mouza/Village-Bhojla, Thana-Sipri Bazar,
Tehsil & District-Jhansi.

4.1 The Site is located on Unnao Balaji road, Arazi number 881, Mauja
Bhojala, Tehsil and District-Jhansi, Uttar Pradesh. The Geo graphical
location of the site is Latitude 25.504323 & Longitude 78.577212,

4.2 On East side of the petrol pump there are empty land.

4.3 The Unnao Balaji road at a distance of approximate 27 meter and the
Udal Singh Memorial School is located at the distance of approximate
40 meters away on the west side from the Petrol pump dispensing
unit.

4.4 On North side of the petrol pump there are some commercial shops,
residence of Mr. Lakhan Singh etc within the radius of 30 meter from
the Petrol pump dispensing unit.

4.5 On the South side of the petrol pump there are Axis Bank cum
residence within the radius of 30 meter from the Petrol pump
dispensing unit.

ﬂ{'ﬂ’ )
;o
Q,:J*

o
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4.6 The development work for the Establishment of petrol pump was
found complete.

4.7 No high tension line was found passing through the petrol pump.

4.8 During the site visit spot Memo being written before joint committee
members (Copy Enclosed as Annexure-3).in which Owner of Petrol
pump, Complainer and local nearby residents agreed with the
distances mentioned as above (i.e. Point No.4.2,4.3,4.4 &4.5 ).

4.9 During the site visit statement of Complainer, Owner of Petrol Pump
and and Local Resident being written before joint committee
members (Copy Enclosed as Annexure-4).

5. Findings of Joint Committee ;

5.1 The committee find commercial activity and Residential houses
within 30 meter Radius from the dispensing unit of petrol pump.

5.2 It is also find that there is no school within 30 meter Radius from the
dispensing unit of petrol pump, but Udal Singh Memorial School is
located at the distance of approximate 40 meters away on the west
side fram the Petrol pump dispensing unit.

5.3 Committee has referred the Section-H of Central Pollution Control
Board Guidelines (CPCB) for setting of new petrol pump dated 07-01-
2020. (The Copy is enclosed as Annexure-5). The Section-H is
reproduced as under:

“Section — H : In case of sitting criteria for petrol pump retail
outlets Shall not be located within a radial distance of 50 meters
(from fill point/dispensing units/vent pipe whichever is nearest)
from schools, hospital (10 beds and above) and residential areas
designated as per local laws. In case of constraints in providing 50
meters distance, the retail outlets shall implement additional safety
measures as prescribed by PESO. In no case the distance between
new retail outlet from schools, hospitals (10 beds and above) and
residential area designated as per local laws shall be less than 30
meters. No high tension line shall pass over the retail outlet.”

(:3;:’ ghage
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5.4 Further as per the direction of Head Office, U.P.. Pollution Control
Board, Lucknow, Regional Officer, U.P. Pollution Control Board, Jhansi
sent letter to Secretary Jhansi Development Authority, Jhansi for
reguesting information regarding the land use near by in question site
within 30 meter radius vide letter no.-328/0A-306/NGT/25 dated,
25.08.2025 (Copy Enclosed as Annexure-6).

5.5 Secretary Jhansi Development Authority, Jhansi vide their letter no.-
972/IDA/Info/2025-26, dated 25.08.2025 (Copy Enclosed as
Annexure-7) intimated that one side of in question site 25 meter wide
market area and the other side is commercial and rest is residential
low density.

6. Conclusion of Joint Committee :

From the above facts it is evident that no valid establishment such as
residential colony, School was found constructed within 30 meter
from the dispensing unit of retail outlet. Hence M/s Love Kush Fuel
Station (Indian Oil Corporation Limited), Khasra No.-881, Mouza/
Village-Bhojla, Thana-Sipri Bazar, Tehsil & District-Jhansi complying
with the sitting criteria laid by Central Pollution Control Board
Guidelines (CPCB) for setting of new petrol pump dated 07-01-2020.

e Gjﬁ’f—""gﬂ' Qe

—
Arun Kumar Gour Somya Agarwal Rajnesh-Gupta
ADM (Judicial), Jhansi District Supply Officer, Jhansi Executive Engineer, PWD,
Jhansi
e
=
-
Vi mar Imraan Al
Tehsildar, Tehsil-Sadar, Jhansi Regional Officer, UPPCB, Jhansi

E|Page
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Annexure-1
Item No. 04 Court No. 2
BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 306 /2025
Pradeep Applicant

Versus

State of Uttar Pradesh & Ors. Respondents

Date of hearing: 09.07.2025

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: None for the Applicant.

ORDER

1. The applicant-Mr. Pradeep, resident of Village and Post Bhojala,
District Jhansi, Uttar Pradesh has sent to this Tribunal a letter petition
dated 17.03.2025 which has been treated and registered as Original

Application No.306/2025 for exercise of suo motu jurisdiction.

2. The applicant has raised the grievances regarding issuance of NOC
for establishment of new petrol pump at Aarji No.881, Mauja Bhojala,
Tehsil and District Jhansi, Uttar Pradesh in violation of environmental
norms. The relevant part of the letter petition enumerating grievances

raised by the applicant reads as under:

Ry ;- #?ma?a!?vqawérmﬁaﬂhﬁwﬁa‘wf&msﬁm
mmmmmmmmwgmma;
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X X X X

[Rdgar & foF 08T HiTer F2GA & ZRT RIS TEAT- 881 F'ST ST
AT T [T Fet 3owe #H Far dgher GFT EIfT FXF F AT URT 144
deifera wow & T e HOBR sidt & THE =gl GHTIT W
oA & AU g R E

It Hrdew Jrae gnT iR R Bl & adar Rada & waifs. 5w
wEaTaT S & 8w a6 g AARTT 3veT HfRTT e HE Fer
1 812 TF & TU TFYET CFTH Heer M ¢ I wEaRa s & DA e
Fmargt &1

319 GRT T A FFIAT HRT FHT & Fev I WphAE AT FA
WW@W%MW@B@WWWHW
9 R wH fFHar dEmt @ wgr wu @ B Bar = & o o
AT QI G FRT XA F AT GEAAT I e, FEGAT (10 BER
3R 3ifer) &or simardt & 50 e §T @ TR i Reky oRfE # ge
ac §v 30 #ex i g ) IfFard /v war E

THI-TAT W 37 3 7 7oy Rermeal # dow gt @& &1 forwat
31T 33 _@en Rt & smmea & aeAld @t & err & e & (oeur #
Rare- 25/07/2024 P TFG~T AT FT OFFICE MEMORAN DUM TeloeT foragal 4t
N.D FTYT 10CL #F 31T & SarEea 2

3. The English Translation by the Registry of the relevant part of the

letter petition enumerating grievances of the applicant reads as under:-

“Subject: Regarding application for No Objection Certificate for
setting up a petrol pump by Indian Oil Corporation Limited, Kanpur
Divisional Office, Kalpi Road, Panki, Kanpur, in violation of the
guidelines laid down by the National Green Tribunal.

X X X X

1t is requested that Indian Oil Company has applied for obtaining
No Objection Certificate before the District Officer, Jhansi under
Section 144 Petroleum Rules for setting up a new petrol pump in
Arazi number 881, Mauja Bhojala, Tehsil and District Jhansi, Uttar
Pradesh.

The said application is totally against the guidelines laid down by
Yyou, because right in front of the proposed site there is Udal Singh
Memorial Intermediate School which has classes from 1st to 12%
and also a Computer Examination Centre and there is population
on both the sides of the proposed site.

You have clearly instructed all the oil companies, Government of
India’s Petroleum and Natural Gas Ministry, Petroleum
Establishment and Safety Organization (PESO), Central Pollution
Control Board, etc., that the proposed site for setting up any new
petrol pump should be 50 meters away from school, hospital (10

2
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beds and more) and habitation and with exemption in special
circumstances, a distance of 30 meters has been made mandatory.
From time to time, meetings of all beneficiaries have been held in
this regard. In which everyone has agreed to comply with your
guidelines. (Office Memorandum of the meeting of DPIT held on
25/07/2024 is attached in which Mr. N.D. Mathur was present on
behalf of IOCL).
It is clear that Indian Oil Corporation Limited is well aware of the
guidelines issued by you, yet the said IOCL is trying to set up a
petrol pump at a distance of less than 30 meters Jrom the school
and the inhabited area, disregarding your guidelines.
You are requested that in the interest of public and justice, not only
Indian Oil Corporation should be Stopped from setting up a petrol
bump at the above mentioned place, but punitive action should
also be taken against the above mentioned oil company. So that in
future the above mentioned company and other companies cannot
attempt such illegal activities, ”
4, Prima facie the averments made in the application raise substantial
questions relating to environment arising out of the implementation of the
enactments specified in Schedule-I to the National Green Tribunal Act,
2010.
5; In view of the averments made in the application, we consider it
appropriate to seek responses from (1) State of Uttar Pradesh, through
District Magistrate, Jhansi, (2) Uttar Pradesh Pollution Control Board
(UPPCB) through its Member Secretary, (3) Divisional Officer, Indian 0il
Corporation Limited (I0CL), Kanpur, (4) owner of Aarji No.88 1, Mauja
Bhojala, Tehsil and District Jhansi, Uttar Pradesh, who are impleaded as
respondents no. 1 to.4. The Registry is directed to prepare and attach

memo of parties to the application,

6. Mr. Bhanwar Pal Singh Jadon Advocate has appeared and accepted

notice on behalf of respondents no. 1 and 2.

7.  The Registry is directed to issue notices to respondents no. 3 and 4.
Notice on respondent no.4 is ordered to be served through the District

Magistrate, Jhansi and for this purpose, notice issue to respondent no. 4
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be sent to the District Magistrate, Jhansi by email for getting service of the

same effected on respondent no.4 and sending his report in this regard.

8. Responses by respondents no. 1 to 4 may be filed atleast one week

before the next date of hearing fixed.

9, In view of the environmental questions involved in the case, we also
consider it necessary that a Joint Committee be constituted to verify the
factual position and suggest appropriate remedial action. Accordingly, we
constitute a Joint Committee comprising of officers duly authorized by
Member Secretary, UPPCB, and District Magistrate, Jhansi and direct the
same to meet within two weeks, undertake visits to the site, look into the
grievances of the applicant, associate the applicant and representatives of
the concerned project proponent and IOCL, verify the factual position and
suggest appropriate remedial action. The UPPCB will be the nodal agency

for coordination and compliance.

10. Factual and Action taken Report may be submitted within one
month.

11. List on 29.08.2025 for further consideration.

12. A copy of this order may be sent to the Member Secretary, UPPCB

and District Magistrate, Jhansi by email for requisite compliance.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

July 09th, 2025
Original Application No. 306/2025
M



50

Annexure-2

Photograph During Joint Committee Visit
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Pnotograpn During joint Committee Visit
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POSED GUIDELINES FOR SETTING UP OF NEW PETROL PUMPS

A: Siting criteria of Retail Outlets:
1- Retail Outlets shall not be located within a radial distance of 50 meters (from fill

point/dispensing units/vent pipe whichever is nearest) from schools, hospitals (10
beds and above) and residential areas designated as per local laws. In case of
constraints in providing 50 meters distance, the retail outlet shall implement
additional safety measures as prescribed by Petroleum and Explosives Safety
Organization (PESO). In no case the distance between new retail outlet from
schools, hospitals (10 beds and above) and residential area designated as per local
laws shall be less than 30 meters. No high tension line shall pass over the retail
outlet.

All the surface water bodies mcspcctlve of utility shall be protected from any
possible contamination. These include lakes, ponds, streams, rivers, wetlands,
canals and creeks, as per revenue records. Retail Outlets shall not be located
within a distance of 50 meters from the nearest point of water bodies. In case of -
sireams and rivers, the distance shall be considered from floodway. In case
floodway is not defined, the distance shall be considered from firm banks / edge
of river. The siting criterion is to be implemented for all new petrol pumps where
construction by Oil Marketing Company {OMCs) starts post the issuance of these
guidelines.

B. Containment and treatment of spillages from fuel filling operations at petrol

1.

b

pumps:
Petrol pumps located in areas with high groundwater level i.e. groundwater levels
less than 04 meters shall have secondary containment by way of double walled
tanks or concrete protection walls so as to minimize groundwater and soil -
contamination. It shall be the responsibility of OMC to properly get measured
groundwater level at the site of proposed petrol pump and ensure implementation -
of these adequate protection measures for such sites. Details of measures taken by
Oil Marketing Company shall be placed in public domain and in case of
contradictory view; view of State/Central Ground Water Board / Authority will
prevail. Retail outlets coming within 50 meter to 100 meter from the nearest point
of surface water body shall also have secondary containment by way of double
walled tanks of concrete protection walls around Underground Storage Tank
(UST).

All new retail outlets shall have underground tanks / above ground tank and its
ancillary components such as pipes, flexible connectors, pumps, fittings etc.
protected from leaks due to corrosion by adopting materials (HDPE/Mild Steel
etc.) with required protective coating, as applicable, duly approved by PESO.

Any major leakage/spillage of Petrol, Diesel, Lube Oil (more than 1 barrel-165
litres) occurs at fuelling station, concerned OMC shall report to State Pollution
Control Board (SPCB), PESO and District Administration under intimation to
Central Pollution Control Board (CPCB) within 24 hours of occurrence.

Operation of concerned underground storage tank (UST) and its ancillary
components shall be stopped immediately and not be resumed till corrective
measures to contain and stop leakage / spillages are implemented to the

satisfaction of PESO and concerned SPCB. m_



9.
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—

OMGCs will be held liable for Environmental Compensation (imposed by 3
PCBs/PCCs) and assessment of environinental damage (depending on extent of
contamination in soil and groundwater) and site remediation. Consultant / Expert
agency appointed by OMCs for damage assessment and site remediation shall
have minimum national / international experience of 5 years in this field. Various
approved methods shall be considered for cleaning underground contaminants.
All Dispensing Units (DUs) shall have Auto Cut off Nozzles which shuts
dispensation of fuel if its level in customer fuel tank reaches full capacity.
Breakaways to be installed for all the hoses of dispensing units to reduce spillage
in the event of customer vehicles moves away with nozzle still in the fuelling
osition.
gingleﬁdoublc plane swivel with breakaway coupling shall be installed for all the
dispensing units for better positioning of nozzle while refuelling so that it does not
fall off accidently. '
In pressurized dispensation, all dispensing units shall be installed with shear
valves to cut the fuel flow from pipe line immediately upon accidental knocking
of dispensing units from its position. . :
In pressurized system all Submersible Turbine Pumps (STPs) are to installed with
line leak detectors and in the event of pipeline leaks STPs shall stop pumping fuel
from underground tanks. : :
Emergency stop button switch shall be provided on the Multi-Product Dispenser
(MPD) to stop the dispensation in case of emergency.

10. Automation system shall be installed at all new retail outlets to alert in case of

tank leak by way of auto gauging system approved by PESO.

11.All Retail Outlets shall provide overfill alarm through automation.
12. Measures for spill containment in fill point chambers and forecourt area shall be

implemented as prescribed by PESO.

C: Check on leakages (Leakage Detection System) from underground storage tanks

so as to prevent groundwater and soil contamination:

1. All new retail outlets will have automation system installed which will provide
reports on volume balance after every day operation and records shall be
maintained. )

2. Manual gauging shall be done once in a month and compare the same with
Automatic Tank Gauging for accuracy.

3. Daily MS and HSD loss shall not excéed Ministry of Petroleum and Natural
Gas (MoPNG) prescribed limits. In case of leakage beyond such limits, matter
shall be got analyzed by OMCs and further action shall be taken for
ascertaining the reasons of losses. In case of leakage resulting in
soil/groundwater contamination:

a. Concerned OMC shall report to State Pollution Control Board, PESO and
District Administration under intimation to CPCB within 24 hours of
occurrence. Operation of such underground storage tank (UST) and its
ancillary components shall be stopped immediately.

b. Fuel shall be removed immediately from underground storage tank to
prevent further release to environment. Measures to prevent explosion due
to vapors rcleased due to leakage as recommended by PESO' shall be
implemented immediately. ok
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c. OMCs will be held liable for Environmental Compensation (imposed by
SPCBs/PCCs) and assessment of environmental damage (depending on
extent of contamination in soil and groundwater) and site remediation.
Consultant / Expert agency appointed by OMCs for damage assessment
and site remediation shall have minimum national/international experience
of 5 years in this field. Various approved methods shall be considered for
cleaning underground contaminants.

d. Operation of Underground tank and its ancillary components shall not be
resumed till corrective measures to contain and stop leakages are
implemented to the satisfaction of PESO and concerned SPCB.

4. All underground tanks and pipelines shall be subjected to test for leaks every 7

years.

D: Policy towards Treatment and disposal of sludge removed from underground

tanks during cleaning:

Sludge shall be collected, stored and disposed as per Rule 8 Hazardous Waste
(Management and Transboundary) Rules, 2016 and amendmenis thereof and
records shall be maintained.

E: Installation, Operation and maintenance of Vapour Recovery System (VRS):

1.

6.

All new retail outlets set up with sale potential of 300 KL MS per month and
setting up in cities with population more than 1 lakh will be provided with VRS.
VRS should be functional by the time of sale of MS touch 300 KL. In case of
failure of installation of VRS, Environment Compensation will be levied by
SPCBs/PCCs equivalent to the cost of VRS and this will further increase
proportionate to the period of non-compliance.

Any new retail outlet set up in cities having population more than 10 lakh and
having sale potential of 100 KL MS per month will be provided with VRS. VRS
should be installed within a period 03 months from the day of sale of MS touch
100 KL. In case of failure of installation of VRS, Environment Compensation will
be levied by SPCBs/PCCs equivalent to the cost of VRS and this will further
increase proportionate to the period of non-compliance.

In case of Stage II VRS, nozzle shall be provided with flexible cover flap or other
alternative system for proper covering of filling tank and therefore proper
recovery of vapors.

OMCs are responsible for maintaining installed VRS. They have to maintain
periodic inspections for A/L regulator as prescribed by Legal Metrology. Proper
record shall be maintained.

Working of dispenser shall be interlinked with VRS functioning. Online system
shall be developed within 06 months to monitor status of operation of VRS. In
case of non-operation of VRS, the same shall be automatically reported to
concerned OMC. VRS shall be brought into operation immediately within 24 hrs
and in any case within 72 hrs failing which sale of MS shall be stopped from the
fuelling station. Proper records of operation of VRS shall be maintained.

Work zone monitoring for Total Volatile Organic Compounds (VOC) and
Benzene shall be conducted by OMCs for petrol pumps selling more than 300
KL/month and more than 10 lakh population (in first phase) by E(P) Act, 1986
approved labs once in a year to check compliance with Occupational § afety and

2 _Zfalid
- I Yo g
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Health Administration (OSHA) norms (Time-Weighted Average) and -rep.ert_._sl_.-;_ﬁ]]: ¢
be submitted to SPCB. In addition, pilot study shall be conducted by OMCs
through expert institutions for online monitoring of VOCs. o2

F: Ground Water and Seil Quality Monitoring Protocol: ,

a) Groundwater and soil quality monitoring near the premises of fuel retail outlets
shall be conducted by OMCs once a year through E(P) Act, 1986 approved labs or
labs with national / international accreditation. The monitoring shall be done for

~ those Fuel Retail Outlets which are located within 100 meter from the nearest
point of surface water bodies. These shall be applicable to all petrol pumps,
regardless of the date establishment. In case of any clarification and/or difficulty
in obtaining samples for groundwater and soil quality monitoring, OMCs may
seek assistance of local administration/SPCB/PCC/CGWB.

b) Groundwater and soil quality monitoring shall also be conducted by OMCs before
installation of the new fuel retail outlet, for those retail outlets coming up within
100 meter from the nearest point of surface water bodies.

Protocol for monitoring quality of soil and groundwater near the premises of

fuel retail outlets
Samples of groundwater being used for drinking purposed shall be collected from at

least three different directions with reference to the retail outlet. The sampling point

* should be preferable within 50m distance from the underground storage tank location at

the retail outlet. .
The samples shall be analyzed from the following parameters:

Table 1
Sr.No. Parameter Screening Values

1 Total petroleum hydrocarbons 0.6mg/L

' (C10-C40)

2 BTEX : I. Benzene- 0.01 mg/L

II. Toluene-0.7mg/L
III. Xylene-0.5mg/L
3 Methyl Tertiary Buty! Ether 13pg/L
4 : Total PAH 0.0001mg/L

Further, soil sample shall be collected from a borehole within the premises of the
fuel retail outlet adjacent to the Underground Storage Tank (UST) pit. The depth of bore
hole should be up to 1m below the bottom of the storage tank level. Soil samples shall be
analyzed for the following parameters: : :

Table 2
Sr.No. | Parameter Screening Values (ng/kg)
1 Total petroleum hydrocarbons 5000 '
(OPH)

2 Benzene 5

3. Toluene 30

4 Xylene 50

5 Methyl Tertiary Butyl Ether 100

6 Total PAH 40

Ground water and soil quality monitoring shall be conducted by OMCs once a
year through E (P) Act, 1986 approved labs or Jabs with national/international
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accreditation and the reports are to be submitted to SPCB. The soil monitoring shall be
done in first six months while groundwater monitoring shall be done in the next six
months. In case of exceedance of screening by any parameter, or in case of leakage
resulting in soil/groundwater contamination, the measures/steps as prescribed in the
CPCB guidelines for setting up to petrol pumps dated 07.01.2020 shall be taken up.
Assessment and remediation shall be carried out as per the guidelines issued by
MoEF&CC and CPCB.

G: Measures for protection of Worker's Health
1. All workers engaged at retail outlets may be covered under ESI. OMC dealers
shall implement the personal protective equipment (PPE) as per labor laws.
2. 1EC (Information Education Communication) activities should be organized by
OMC dealers for workers at regular intervals in order to sensitize them about
harmful impacts of VOC emissions.

H: Audit of all protection measures and monitoring system implemented at petrol
pumps: ;
PESO shall conduct audit of tanks and fuel equipment including pipes, overfill
protection equipment and alarm system on annual basis and maintain records.

NOTE: All the above Guidelines arc supplementary to all existing relevant Rules,
Guidelines, Orders, Notifications such as Wetlands (Conservation and Management)
Rules, 2017 Coastal Regulation Zone (CRZ) Notification, 2011 etc. The other
measures, prescribed in CPCB guidelines for setting up of new petrol pumps dated
07.01.2020, containment and treatment of spillages, check on leakages from USTs,
treatment and disposal of sludge removed from underground tanks during cleaning,
measures from protection of workers’ health, audit of all protection measures and
monitoring system implemented at petrol pumps, shall also apply to the fuel retail

outlets falling in the criteria specified above.
Monitoring protocol specifying the prescribed parameters and screening values

annexed with these guidelines (other than the monitoring frequency), shall also be
adopted for those retail outlets where CPCB guidelines dated 07.01.2020 are
applicable.

These guidelines shall be reviewed from time to time. ”@5@@’/
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